
State Vs. Philip @ Vickey  
FIR No. 46/19
PS Connaught Place
U/s. 328/379/34 IPC

03.05.2021

(Matter taken up through Video Conferencing from the residence)

This is the fourth bail application filed under Section 439 Cr. PC on behalf   of

the applicant/accused Philip @ Vicky, which has been received through Jail Visiting

Advocate.

Present: Sh. S.K.Kain. Additional PP for the State (through V/C).

   Learned LAC/Jail Visiting Counsel has appeared.

   During proceedings, it has been informed that this is the fourth bail application

filed on behalf of the applicant, the earlier three applications have already been dismissed

by the court and the last one was dimissed on merits vide order dated 19.08.2020 by this

court. 

  The learned was advised to file the regular bail application after physical hearing of

the courts is resumed as the undersigned is not having access to the judicial file.

  However, the learned counsel submits that the present application be disposed of

on the basis of pleadings and the status report filed by the IO in the present case.

  It has been argued by the learned defence counsel that the applicant is innocent;

he has nothing to do with  the present  case and has been falsely implicated;  that  the

applicant is in J/C since 18.05.2019; that co-accused Suraj has already been granted bail

by this court and on the ground of parity, the present applicant be also  admitted to bail;

that investigation is complete; charge sheet has already been filed; that the matter is at the

stage  of  evidence  and  therefore  no  purpose  would  be  served  by  keeping  the

applicant/accused behind the bars. 



 Per  contra,  the  bail  application  has  been  vehemently  opposed  by  the  learned

Additional PP arguing that the earlier three bail applications of the applicant have already

been dimissed on merits vide detailed orders and even prior to that, the co- accused was

admitted to bail; that the applicant is a habitual offender and is involved into number of

similar cases, such as case FIR No. 0365/05 PS New Ashok Nagar u/s. 411 IPC, FIR No.

0465/05 PS Darya Ganj u/s 328/379 IPC & FIR No. 0186/18 PS Uttam Nagar u/s. 328/379

IPC;  that  there  are  specific  allegations  against  the  present  applicant  in  the  FIR  and

therefore he cannot claim parity along with the co-accused, who was initially granted bail

by the court concerned; that the allegations against the applicant are serious in nature and

that the crime committed by the applicant is grave and heinous in nature.

 Under these facts and circunstances, taking note of the nature of accusations and

the gravity of offence and additionally the fact that the case qua the co-accused is totally

on a different footing and there is no ground for parity, the present application accordingly

stands disposed of as dismissed.

Ordered accordingly.

Copy of the order be sent to the parties concerned as also to the Superintendent

Jail concerned for information and compliance.

(ANIL ANTIL)
ASJ-04, PHC/NEW DELHI

 03.05.2021



SC No. 137/21
State Vs. Surender Yadav
FIR No. 11/21
PS: Sagar Pur
U/s. 498-A/304-B IPC

03.05.2021

Fresh case, after committal, received by the orders passed by learned District &
Sessions Judge, Patiala House Court, New Delhi. Let, it be checked & registered.

(Matter taken up through Video Conferencing from the residence)

Present: Sh. S.K. Kain, Additional PP for the State (through V/C)

    Accused produced in J/C from Central Jail No. 7, Tihar (through V/C).

    Be put up for consideration of charge on 07.07.2021.

  Production Wareants be also issued against the accused for the next  date of
hearing.

( ANIL ANTIL )
ASJ-04/PHC/NEW DELHI

03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

Bail Application No. 633/21
DGGI v/s Ritesh Aggarwal   

03.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  as  filed  on  behalf  of

applicant/department(DGGI)  for  seeking  cancellation  of  regular  bail  granted  to  the

respondent/accused, which is fixed for today.

Present:    Sh. Harpreet Singh, learned counsel for DGGI.

                 Sh. Prashant Srivastava, learned proxy counsel for the respondent/accused.

                 This is an application for cancellation of bail moved on behalf of department.

                 Pleadings have already been completed.

                 Reply has already been filed by respondent.

             Proxy counsel submits that main counsel is suffering from corona virus,  is in

home quarantine and not in a position to address arguments today.

                 At request matter is adjourned.

                 Re-notify for arguments on 20.05.2021.

   Proceedings  were  conducted  through  video  conference  and  there  was  no

complaint of any technical glitches nor there was any grievance regarding the audio and

video transmission.

                                                                                                              (ANIL ANTIL)
                                                                                                        ASJ-04/03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

Bail Application No. 984/21
FIR No. 5/20
PS:   Connaught Place
U/s. 420 IPC

State v/s    Abhishek Sharma

03.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  as  filed  on  behalf  of  applicant/accused

Abhishek Sharma for grant of regular bail, which is fixed for today.

Present:    Sh. Rajeev Kumar, learned counsel for applicant/accused Abhishek Sharma.

                  Ld. Addl P.P. for the State.

                 Smt. Sanya Lamba, learned counsel for complainant.

                 Reply to the bail application filed by IO.

     Ld. Counsel for the accused submits that he is not pressing bail application of

the accused at this stage and seeks permission to withdraw the same.

          In view of  submissions so made,  the present  application is  disposed off  as

withdrawn.

                  Application is disposed off accordingly.

                 Copy of orders be given dasti to the parties and be sent to jail superintendent

for compliance  and information to the accused, through electronic mode.            

                Proceedings were conducted through video conference and there was no

complaint of any technical glitches nor there was any grievance regarding the audio and

video transmission.

                                                                                                              (ANIL ANTIL)

                                                                                                         ASJ-04/03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

SC No.     91/19

FIR No.    121/18  
P.S           Special Cell      
State Vs.  Mohd. Shahid & Ors.            

03.05.2021

File  taken up today on an application  as  filed  on behalf  of  accused Mohd.

Shahid  seeking  interim bail on the grounds of  illness of his wife Smt. Praveen, which is

fixed for today. 

Present :   Sh. S. K. Kain Learned Addl. for the state with IO SI Rakesh.

  Sh. Kamal J. S. Mann, learned counsel for the applicant/accused. 

  Reply to the application of accused seeking  interim bail  filed by SI Rakesh.  

  It is submitted that wife of the applicant has met with an accident, slipped at

her residence and fractured her leg ; medical documents have been filed with application

in support of his contentions. It is stated that there is no one in her family to look after her,

has three minor children, elder one is about eight years and further taking note of the

pandemic of Covid-19, it is prayed that he be granted interim  bail on medical ground to

look after his ailing wife.

                Medical documents have been verified by the IO, whereby positive report has

been filed stating that wife of accused has hairline fracture and advised four weeks rest.

    Heard and record perused. 

           In the facts and circumstances and taking note of the medical Status report

furnished by the IO, and the grim situation which has arisen in Delhi, due to unprecedent

surge in the cases of Covid-19,  in the interest of justice, accused Shahid is admitted to

interim bail for four weeks from the day of his release subject to furnishing personal bond

in the sum of Rs.50,000/- to the satisfaction of Jail Superintendent. The day of his release

would be counted as first day.

Accused is further imposed with following conditions :-

1. That  applicant  shall  furnish  mobile  phone number  to  the  police/IO/SHO against



acknowledgement which shall be kept operational at all times, so that the IO could

contact applicant. 

2.        That the accused shall not try to tamper with or influence any prosecution witness in

any manner whatsoever.

3.        That the accused shall not indulge in any similar offence while on interim bail.

4.     That  the  accused  shall  directly  surrender  on  expiry  of  interim  bail  before  the

concerned Jail Superintendent before 5.00 pm and also under intimation to IO.

            Application stands disposed of accordingly.

            Matter be put up on date already fixed.

           Copy of order be given dasti to learned counsel for applicant/accused and IO and

be sent to Jail Supdt for necessary compliance. 

           Proceedings were conducted through video conference and there was no complaint

of  any  technical  glitches  nor  there  was any grievance regarding  the  audio  and video

transmission.

         
                                                                                                              (ANIL ANTIL)
                                                                                                         ASJ-04/03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

SC No.     91/19

FIR No.    121/18  
P.S           Special Cell      
State Vs.  Najaul Haq & Ors.            

03.05.2021

File  taken  up  today on  an application  as  filed  u/s  439 Cr.P.C  on behalf  of

accused Najaul Haq   seeking  regular  bail on the grounds of  his illness and illness of

other family members, which is fixed for today. 

Present : Sh. S.K.Kain Learned Addl. for the state with IO SI Rakesh.

Smt. Anjali Rajput, learned counsel for the applicant/accused. 

     Adjournment is prayed by the learned APP for the state mentioning that complete

proper  set  of  documents  have not  been supplied  to  the  IO for  verification  of  medical

documents and some of the documents are pertaining to hospital  of Malda, West Bengal.

           Ld. counsel submits that she would again submit all the medical documents of

accused and his  family  members in  proper  format to  the IO during the course of  the

proceedings.

              Let status report in this regard be filed by IO on or before the next date of hearing.

      In  the  meantime  medical  status  report  of  accused  be  called  from  the  Jail

Superintendent for date fixed.

             Re-notify for the consideration of application on 06.05.2021.

 Proceedings  were  conducted  through  video  conference  and  there  was  no

complaint of any technical glitches nor there was any grievance regarding the audio and

video transmission.

                                                                                                               (ANIL ANTIL)
                                                                                                          ASJ-04/03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

FIR NO.   583/20 
PS:   Naraina
U/S.     302/34 IPC

State v/s    Ishtiyak @ Ishtihar

03.05.2021 

  Proceedings conducted through VC from residence.

File  taken  up  today  on  an  application  u/s  439  Cr.P.C  as  filed  on  behalf  of

applicant/accused Ishtiyak @ Ishtihar for grant of regular bail, which is fixed for today.

Present:  Sh. Ajeet Yadav, learned counsel for applicant/accused Ishtiyak @ Ishtihar.

                Ld. Addl P.P. for the State.

                Reply to the bail application filed by IO.

              During the proceedings learned counsel for applicant/ accused was advised by the

under signed at the request of  ld.  APP that judicial  case file is required to appreciate the

contentions of ld. Counsel and he was given liberty either to seek adjournment or to address

his submissions after physical hearing of the regular courts are resumed. However, ld. counsel

insisted that his application be disposed off on the basis of his pleadings and the status report

filed by the IO.

                  Ld. Counsel for accused submits that he is man of young age; innocent and not

involved in the case crime, investigation qua him is almost complete; chargesheet has been

filed; is in J.C since 28.08.2020, not involved in any other criminal case and no useful purpose

would be served by keeping him behind the bars for unlimited period.

                 It is further submitted that regular matter for trial of accused has been adjourned en

block  due  to  suspension  of  regular  court  work,  pursuant  to  lockdown  and  outbreak  of

exponential rise in covid cases and no effective hearing can take place in near future. It is thus

prayed that he be admitted to regular bail.

                  Per contra bail application is strongly opposed by ld. APP for the state submitting

that he is involved into a serious offence of murder and there are specific allegations qua his

involvement in the case crime ; his earlier bail application was dismissed vide order dated

18.01.2021 by the court  of  Sh.  Dharmendra Rana ld.  ASJ on the merits  of  the case and

thereafter his application was also dismissed as withdrawn by the Hon’ble High Court of Delhi

vide order dated 13.04.2021, wherein the applicant had submitted before the Hon’ble High

Court that they shall move fresh application after the examination of three eye-witness.

                 It is further submitted that witnesses of the prosecution including eye-witness and



public witnesses are yet to be examined and in these circumstances, if he is admitted to bail,

there  is  every  likelihood  of  his  threatening  or  influencing  the  public  witnesses  of  the

prosecution.

               It is further submitted that there is no urgency as recently on two occasions his bail

applications have been disposed off as dismissed and  accordingly  same may be dismissed at

the threshold.

               Heard and  record i.e pleadings and status report filed on behalf of the IO perused.

               Submissions appreciated. 

              In the status report , it is submitted by the IO that during investigation,  it was revealed

that  in  fit  of  rage  accused  persons  {Ahmed,  Shiraj  Ahmed,  Anish  and  Ishtiyak  @

Ishtihar( applicant herein)} had badly beaten the deceased and took him to adjoining small

MCD park and tied him to a tree; then they beat him to death and fled away from the spot,  the

weapons of offence i.e plastic pipes, iron rod, PVC wire, fan belt of truck and rope used to tie

the deceased to a tree were recovered on the instance of the accused persons including the

present applicant/accused.

              Thus, in totality of the facts and circumstances of the case, taking note of the severity

of allegation and gravity of the offence, nature of the specific allegations against applicant and

the fact that his earlier bail application was dismissed by the learned Sessions court vide order

dated 18.01.2021 and thereafter Hon’ble High Court of Delhi had declined to give relief of bail

to applicant vide order dated 13.04.2021 and there is strong apprehension to the prosecution

that in case he is granted bail, at this stage, he can hamper the investigation, threaten the

applicant and other material witnesses of the prosecution including complainant/eye-witness,

who are yet to be examined, accordingly, I find no merits in the present application, I am not

inclined to grant bail to the accused. Hence, bail application of applicant/accused  Ishtiyak @

Ishtihar is disposed off as dismissed.

                Ordered accordingly.        

                Copy of orders be given dasti to the parties and be sent to jail superintendent for

compliance  and information to the accused, through electronic mode.            

Proceedings  were  conducted  through  video  conference  and  there  was  no

complaint of any technical glitches nor there was any grievance regarding the audio and video

transmission.

                                                                                                                 (ANIL ANTIL)

                                                                                                            ASJ-04/03.05.2021



IN THE COURT OF SH. ANIL ANTIL, ASJ-04, PHC, NEW DELHI

CA no. 51/21

CC no. 10739/18
PS B. K. Road         
Vijay Kumar Vs. Vinay
     
 03.05.2021

Fresh Criminal Appeal has been assigned to this Court by the office of Ld. Principal

District & Sessions Judge, New Delhi vide order dated 01.05.2021.

It be checked and registered. 

Present: Sh. Jitender Kumar ld. Counsel for the appellant.

Heard and record perused.

Issue notice of the present petition to the respondents on filing of PF/RC/Speed

post/ Courier as well as through electronic mode. Steps be taken within a week from today.

                Ld. counsel is also directed to file affidavit qua the service to respondent on date

fixed.

                Reply if any be filed by the respondent within 8 weeks of service of the petition.

     TCR be requisitioned from the ld. trial court one day prior to the NDOH. 

     Put up for arguments on 31.08.2021.

                                                                                                              (ANIL ANTIL)
                                                                                                         ASJ-04/03.05.2021



   

 

          

State v. Lakhan Rajput 
FIR No. 62/2021 

PS Special Cell R. K. Puram 
U/s 115/120B IPC & 25 Arms Act 

 
03.05.2021 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. A. K. Maggu, Ld. counsel for applicant/accused 

through VC.  

    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is application moved on behalf of 

applicant/accused for grant of regular bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c for more than 60 days. It is submitted that there 

was no intention or planning on the part of the applicant/accused to 

kill anyone. It is further submitted that  no recovery is to be affected 

from the applicant/accused and investigation in the instant matter is 

likely to consume considerable time and no fruitful purpose would be 

served by keeping him behind the bars. It is further submitted that 

applicant/accused has clean antecedents and he is the sole bread 

earner in the family including his physically handicapped sister.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused was apprehended with 

accused Sukhvinder Singh while they were going to eliminate 

Kashmiri activist Sushil Pandit. It is submitted that two pistols with two 

live cartridges have been recovered from his possession. It is 

submitted that investigation is at initial stage and releasing the 

applicant/accused on bail would hamper the fair course of 

investigation.  

  The allegations against the applicant/accused are that 

he was caught alongwith the co-accused when he was going to 

eliminate one Sushil Pandit. The past criminal antecedents of the 



   

 

          

applicant/accused are reported to be absolutely blemish free. 

Consider the nature of allegations and period of incarceration,  

applicant/accused Lakhan Rajput is admitted to bail on his furnishing 

bail bond in the sum of Rs.50,000/- with two sureties each in the like 

amount to the satisfaction of the Ld. MM/Duty MM/Link MM, subject 

to the condition that he shall continue to cooperate with the ongoing 

investigation and he shall not leave the country without permission of 

the trial court.  

  Application is disposed off accordingly.  

  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      03.05.2021 

  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.03 14:55:38 +05'30'



   

 

          

 
FIR 15/2021 

PS Crime Branch 
U/s 420/467 IPC 

State Vs. Asif 
 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  None for applicant/accused through VC.  

  IO SI Sundeep Yadav. 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of interim bail.  

  Since none is present on behalf of applicant/accused 

despite repeated calls, list the bail application for consideration on 

11.05.2021.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
              03.05.2021  

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 14:55:57 
+05'30'



   

 

          

 

FIR No. 141/2020 

PS Crime Branch  
State Vs. Dr Harris T. Ranjan 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Navlendu Kumar,  Ld counsel for applicant through 

VC. 

  Applicant  Dr Harris T. Ranjan is present through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Harris T. Ranjan for grant of anticipatory bail.  

  Ld. counsel for applicant seeks an adjournment as he is 

down with fever.  

  As prayed, list the bail application for consideration on 

10.05.2021. 

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

  

DHARMEN
DER RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.03 14:56:12 +05'30'



   

 

          

 

Bail Application No 981/2021 
FIR No.301/20 

PS Special Cell  
U/s 419/420/468/471 IP & 66C/66D IT Act  

State Vs. Vijay Jain @ Vicky 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Kuldeep Singh, Ld counsel for applicant/accused 

through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Vijay Jain for grant of interim bail. 

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant bail application with liberty to move 

afresh.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn. 

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.03 14:56:29 +05'30'



   

 

          

 

FIR No. 50/2021 

PS Special Cell 
U/s 186/353/307 IPC 

State Vs. Sahid 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Roop Ram Sarwal, Ld counsel for 

applicant/accused through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Sahid for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 05.02.2021. It is submitted that the 

applicant/accused was infact lifted from his house, taken to jungle in 

muffled face where gun shot injuries were inflicted on his leg; nothing 

has been recovered from his possession or at his instance and 

recovery has been planted upon him. It is thus prayed that he may be 

released on bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that  applicant/accused runs an interstate gang of 

ATM robbers and is reported to be previously involved in 34 other 

criminal cases. It is submitted that in the instant matter, 

applicant/accused, in order to avoid his arrest, fired gunshots upon 

the raiding team. It is submitted that one semi automatic pistol with six 

live cartridges was recovered from the spot. It is submitted that 

applicant/accused was having a reward of Rs.50,000/- for his arrest 

by UP and Madhya Pradesh Police.  

  In the instant matter, reward of Rs.50,000/- was 

declared upon the applicant/accused. The applicant/accused has not 

only resisted the police officials in discharge of their duties but also 

has the audacity to fire gunshot upon the police officials. He is 

reported to be involved in 34 other criminal cases.  



   

 

          

 

 

  Considering the seriousness of allegations, enormity of 

charge and the past criminal antecedents of the applicant/accused, I 

am of the opinion that the instant application is bereft of any merits 

and the same is accordingly dismissed.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.    

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 
  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 14:56:48 
+05'30'



   

 

          

 

FIR No. 93/2021 
PS Special Cell 

U/s 419/420/120B IPC & 66 IT Act  
State Vs. Nirmal Kumari 

03.05.2021 

 
Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 
  IO Insp. Sajjan Singh through VC. 
  Sh. Devender Dhiryan, Ld. counsel for 
applicant/accused through VC. 
   

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Nirmal Kumari for grant of bail. It is submitted that 

applicant/accused, who is aged about 22 years, has been falsely 

implicated in the present case and she is languishing in j.c since 

02.04.2021 and she has nothing to do with the alleged offence nor 

she has received any pecuniary benefit from the alleged transactions 

nor she had knowledge about the alleged company. It is submitted 

that applicant/accused was made the  Director of the company/s 

Toningworld International Pvt Ltd by forging her signatures and 

documents; she has not signed any document for registration of 

company nor she opened any bank account in the name of the alleged 

company nor she signed any bank document. It is submitted that she 

was also made director in two companies i.e. Innovash Technology 

Pvt. Ltd and Microshell Technology India Pvt. Ltd by forging her 

signatures. It is further submitted that the applicant/accused never 

visited Kanpur and she was always present in Bihar pursuing her 

graduation. It is submitted that she is ready to abide by any term or 

condition imposed by this court while granting her bail. It is thus 

prayed that she may be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith her associates 

was involved in cheating gullible citizens by inducing them to 

follow/download various applications and to like certain posts on 



   

 

          

social media by promising a payment of Rs.6 per like and then further 

inducing users to opt for one of the paid VIP memberships by paying 

an amount either of Rs.1,000, Rs.3,000, Rs.6,000, Rs.10,000 or 

Rs.30,000, however no benefits as promised were provided to the 

users and their accounts were also blocked by the accused persons. 

It is submitted that the URL and App were using  one Payment 

Gateway PAYU and on enquiry, it was found that the connected bank 

account is of alleged company M/s Toningworld International Pvt. Ltd 

of which the present accused and co-accused are the Directors since 

24.09.2020. It is submitted that the said bank account was operative 

for only two months and in two months, the total money floated 

through this bank account is Rs.1,74,27,192/- and this money was 

further floated to M/s Ansol Technology in ICICI bank in Bengluru and 

further to Wazirex in the form of crypto currency out of India. It is 

submitted that applicant/accused is director in four more shell 

companies; getting money regularly in her account through her 

husband co-accused Mukesh Kumar Jha; she signed all documents, 

provided her digital signatures to CA and also uploaded her own video 

to Certifying Authority to get her DSC; she got Rs.5,000/- per month 

per company in lieu of becoming director of these shell companies of 

Chinese nationals through her husband who has received Rs.22.0 

lacs from fraud companies in the month of January and February, 

2021 in his bank account. It is submitted that investigation is at 

preliminary stage and if applicant/accused is released on bail, there is 

every likelihood that she may hamper the fair course of investigation.  

  Applicant/accused is a part of criminal syndicate 

involved in cheating gullible citizens and siphoning off the money with 

the aid of foreign nationals. Upon investigation, the bank account of 

M/s Toningworld International Pvt. Ltd ,of which the applicant/accused 

was reported to be the Director, was used for receiving the payments 

through the payment gateways from the duped victims. The bank 

account of the said company M/s Toningworld International Pvt. Ltd 

was operative for a brief period of only about two months and is 

reflected to have received a sum of Rs.1,74,27,192/- during that brief 

period. The applicant/accused, besides the above said company, is 



   

 

          

also Director in four other shell companies and it is further reported 

that it is the applicant/accused who signed all the documents, 

provided her digital signatures to CA and also uploaded her own video 

to Certifying Authority to get her DSC. The allegations against the 

applicant/accused are serious in nature. The modus operandi of the 

alleged crime suggests meticulous planning and deft execution. 

Considering the seriousness of allegations and the modus operandi 

of the alleged offence coupled with the fact that investigation is at 

crucial juncture, I am of the considered opinion that the instant bail 

application is bereft of any merits and the same is accordingly 

dismissed.  

  Application is disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.03 14:57:09 +05'30'



   

 

          

 

Bail Applications no. 757/2021 and 758/2021 
FIR No.04/2021 

PS Naraina 
U/s 324/341/326/34 IPC  

State Vs. Kavita and Shweta 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  SHO Naraina through VC. 

  IO SI Manoj Kumar through VC.  

  Sh. Raghav Narayan, Ld. counsel for complainant 

through VC. 

  Sh. S. C. Buttan, Ld counsel for applicants/accused 

persons through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present are two separate applications moved on behalf 

of applicant/accused, namely, Kavita and Shweta for grant of 

anticipatory bail. It is submitted that applicants/accused persons have 

been falsely implicated in the present case being the mother-in-law 

and sister-in-law of the complainant. It is submitted that applicants 

have never interfered in the matrimonial life of complainant and her 

husband. It is submitted that one day prior to the incident, the 

complainant had a quarrel with her husband; her husband left the 

house; the complainant had suspicion that her husband is having 

affair with some lady and on the day of incident, the complainant 

quarreled with applicants Kavita and Shweta and another sister-in-law 

Neha on the pretext that she ( applicant) had let her son to go away 

from the house. It is further submitted that as per the allegations, both 

the applicants alongwith Neha poured thinner upon her due to which 

she received burn injuries but the complainant herself absolved sister-

in-law Neha from the abovesaid allegations and as a result, Neha got 

anticipatory bail vide order dated 01.04.2021. It is submitted that both 



   

 

          

the applicants were not at all present at the spot and they have been 

falsely implicated by the complainant to take revenge. It is submitted 

that recovery of thinner has already been effected and hence 

custodial interrogation of applicants is not required. 

  Ld. Addl. PP has vehemently opposed the bail 

applications on the ground that the allegations are very serious in 

nature as the complainant has received burn injuries which have been 

opined to be grievous in nature. It is submitted that soon after the 

incident, both the applicants were standing on the streets for which 

there is statement of independent witnesses. It is submitted that both 

the applicants have been specifically named by the complainant; 

CCTV footage has been sent to FSL and the result is still awaited.  

  The victim in the instant case has remained inconsistent 

in her version. In the initial version, she has implicated co-accused 

Neha and thereafter, she has given her a clean chit. Although, the 

maxim falsus in uno falsus in omnibus is strictly not applicable in India 

but the inconsistent version of the complainant bolsters the plea of 

false implication. Be that as it may, Ld. Addl. PP during the course of 

arguments has fairly conceded that nothing is required to be 

recovered from the possession of applicants/accused persons. Co-

accused Neha has already been granted anticipatory bail. The identity 

of the applicants/accused persons is firmly established and they are 

apparently not at any kind of flight risk. Considering the totality of 

circumstances, both the applicants, namely, Kavita and Shweta are 

admitted to bail, in the event of their arrest, on their furnishing bail 

bond and surety bond in the sum of Rs.50,000/- each to the 

satisfaction of the Ld. MM/Duty MM/Link MM and subject to the 

conditions that they both shall continue to cooperate in the on going 

investigations and they shall not make an attempt to influence or 

threaten the witnesses/victim.  

  Both the applications are disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

  

DHARMENDER RANA
Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.03 14:57:26 +05'30'



   

 

          

 

Bail Application No. 439/2021 
FIR No. 681/2020 

PS Sagarpur 
U/s 498A/406/34 IPC   

State Vs. Sunil Sharma 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Ms. Lalita Gupta, Ld counsel for applicant/accused 

through VC. 

  IO SI Devender present through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of anticipatory bail.  

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant bail application with liberty to move 

afresh.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn with liberty to the 

applicant/accused to file fresh comprehensive bail application.  

  Application is disposed off accordingly.     

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 
  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 14:57:39 +05'30'



   

 

          

Misc Application no. 75/2021 
FIR No. 681/2020 

PS Sagarpur 
U/s 498A/406/34 IPC   

State Vs. Sunil Sharma 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Ms. Lalita Gupta, Ld counsel for applicant/accused 

through VC. 

  IO SI Devender present through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused seeking early hearing of anticipatory bail 

application.  

  At this stage, Ld. counsel for applicant/accused seeks 

permission to withdraw the instant application.  

  In view of the submissions made, the instant application 

is dismissed as withdrawn  

  Application is disposed off accordingly.     

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 14:57:54 
+05'30'



   

 

          

 

Bail Application no. 307/2021 
FIR No.226/20 

PS Crime Branch  
State Vs. Deepa 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  IO Renu Boss through VC. 

  None for applicant/accused. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Despite repeated calls, none is present on behalf of 

applicant/accused. It is informed by the IO that even on past several 

dates, none is appearing on behalf of applicant/accused.  

  In the interest of justice, no adverse order is passed 

against the applicant/accused due to prevalent situation of Covid-19.  

  List the bail application for consideration on 17.05.2021.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

 

DHARMENDER RANA
Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 14:58:07 +05'30'



   

 

          

FIR No. 170/2018 

PS Naraina  
U/s 420/468/471/120B IPC 

State Vs. Vinay Kumar Gupta and Arun Kochar 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  SHO Naraina present through VC. 

  IO SI Manoj Kumar through VC. 

  Sh. A. K. Tripathi, Ld counsel for applicants/accused 

through VC. 

  Sh. Priyank Mohan, Ld. counsel for complainant.  

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present are two separate applications moved on behalf 

of applicants/accused persons, namely, Vinay Kumar Gupta and Arun 

Kochar for grant of anticipatory bail. It is submitted that 

applicants/accused have been falsely implicated in the present FIR. It 

is submitted that the valuation report of property offerded as security 

and measuring 500 sq yards part of Khasra no. 460(3-0) Village Burari, 

Delhi in the name of Ms. Prabha was obtained from the Bank 

approved valuer S Surjit Singh Sethi and its value was assessed more 

than Rs.7 crores by the valuer; the legal opinion and index inspection 

report of the property valuation report was obtained from two bank 

advocates  in which it was opined that the said property can be 

mortgaged and is free from all encumbrances and can be attached 

under the provisions of Sarfarasi Act and after completion of 

formalities, the bank loan of Rs.30 lacs was sanctioned to accused 

Madhu Chaudhary in which Ms. Prabha stood guarantor for her. It is 

submitted that after the account became irregular, the bank filed OA 

for recovery before DRT, New Delhi. It is submitted that when the bank 

took steps for taking possession of the property in question, the 

present complaint was filed. It is submitted that applicants apart from 

acting in discharge of their official duties had no role whatsoever with 

Madhu Chaudhary proprietor of M/s Change Over and the guarantor 



   

 

          

Ms. Prabha. It is submitted that both the applicants are ready and 

willing to join the investigation. It is thus prayed that they may be 

released on anticipatory bail.  

  In support of his submissions, Ld. counsel has placed 

reliance upon the judgment in the matter of Kanwarjit Singh Kakkar v. 

State of Punjab & Anr Cr. A. no. 1042/2011 arising out of SLP (Crl) 

No. 4010/2009.  

  Ld. Addl. PP for State has vehemently opposed the bail 

application arguing that in the instant matter, upon receipt of a notice 

to repay the loan of Rs.30.0 lacs in which the complainant stood 

guarantor for Smt. Madhu Chaudhary, the complainant replied that 

she never resided at the address as mentioned in the notice and she 

has infact not taken any loan from Punjab and Sindh Bank and 

someone with forged ID of Prabha Dass used her property documents. 

It is submitted that during investigation, it was revealed that 

applicants/accused persons in conspiracy with accused Madhu 

Chaudhary and Prabha Dass sanctioned loan of Rs.30.0 lacs on the 

basis of forged documents. It is submitted that applicant/accused 

Vinay Kumar Gupta is the loan officer whereas applicant/accused 

Arun Kochar is the Senior Manager in Punjab & Sindh Bank and they 

both did not follow the guidelines to sanction loan of Rs.30 lacs as the 

bank manager was authorized to sanction only Rs.25 lacs. It is further 

submitted that the address of the complainant Ms. Prabha Rawat was 

never visited by any of the bank officials; the voter I-Card of guarantor 

Smt. Prabha were forged but they were never verified; visit cum 

valuation report has been signed by both the applicants/accused 

persons; the sale deed placed before the bank and the sale deed 

placed before the Sub-Registrar is different. It is submitted that co-

accused Prabha Dass who stood guarantor is still at large and 

custodial interrogation of applicants is required to unearth the whole 

conspiracy.  

  It has been brought to my notice that the 

applicants/accused have endorsed a false visit cum valuation report. 

It is pointed out by the Ld. counsel for complainant that the address 

endorsed by the applicants/accused persons in the said visit cum 



   

 

          

valuation report is not even traceable. It is further pointed out that even 

the publicly available documents have not been verified. It is further 

pointed out by Ld. Addl. PP that accused Arun Kochar/Branch 

Manager was merely authorized to sanction a bank loan of only up to 

Rs.25.0 lacs whereas the sanction amount of bank loan in the instant 

case is Rs.30.0 lacs. Evidently, the bank loan in the instant matter has 

been sanctioned upon the strength of forged and fabricated 

documents, which could not have been possible without the active 

complicity of the bank officials. I concur with Ld. Addl. PP that being 

the employees of the bank, the applicants/accused persons are in a 

position to influence the further course of investigation. The 

allegations are serious in nature. To unearth the entire conspiracy and 

unravel modus operandi of the alleged offence, their custodial 

interrogation appears to be desirable.  

   It has been observed by the Hon’ble Apex Court in State 

of Gujarat v. Mohan Lal Jitamalji Porwal & Ors (1987) 2 SCC 

364 as under : 

“..The entire Community is aggrieved if the economic 
offenders who ruin the economy of the State are not brought 
to books. A murder may be committed in the heat of moment 
upon passions being aroused. An economic offence is 
committed with cool calculation and deliberate design with an 
eye on personal profit regardless of the consequence to the 
Community. A disregard for the interest of the Community can 
be manifested only at the cost of forfeiting the trust and faith 
of the Community in the system to administer justice in an 
even handed manner without fear of criticism from the 
quarters which view white collar crimes with a permissive eye 
unmindful of the damage done to the National Economy and 
National Interest…” 

 

                        In the matter of Y. S. Jangan Mohan Reddy v. CBI 

(2013) 7 SCC 439, Hon’ble Apex Court has observed that: 

  

“..15) Economic offences constitute a class apart and need to 
be visited with a different approach in the matter of bail. The 
economic offence having deep rooted conspiracies and 
involving huge loss of public funds needs to be viewed 
seriously and considered as grave offences affecting the 
economy of the country as a whole and thereby posing 
serious threat to the financial health of the country. 

16) While granting bail, the court has to keep in mind the 
nature of accusations, the nature of evidence in support 
thereof, the severity of the punishment which conviction will 



   

 

          

entail, the character of the accused, circumstances which are 
peculiar to the accused, reasonable possibility of securing the 
presence of the accused at the trial, reasonable 
apprehension of the witnesses being tampered with, the 
larger interests of the public/State and other similar 
considerations...” 

    

   Therefore, the economic offences are required to be 

treated as a separate class and bail cannot be granted as a matter of 

routine. 

  Considering the seriousness of allegations ,I am of the 

opinion that the instant applications are bereft of any merits and the 

same are accordingly dismissed.  

  Both the applications are disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.03 16:25:45 +05'30'



   

 

          

FIR No. 86/2021 

PS Special Cell 
U/s 419/420/120B IPC  

State Vs. Ashish Ranjan 

 

03.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. R. P. Pandey, Ld counsel for applicant/accused through 

VC. 

  IO SI Ajit Singh through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Ashish Ranjan for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and he is 

languishing in j.c since 25.03.2021. It is submitted that applicant/accused 

has not caused any wrongful loss to the complainant nor he received any 

pecuniary benefit in the alleged offence and he has been falsely implicated 

in the present case. It is submitted that nothing incriminating has been 

recovered from the possession of applicant/accused or at his instance. It is 

submitted that applicant/accused had joined the alleged company in August, 

2020 and he had no knowledge about the nature of work being carried out 

in the alleged company. It is submitted that trial in the instant matter is likely 

to consume considerable time and no fruitful purpose would be served by 

keeping him behind the bars.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that applicant/accused alongwith his associates was indulged in 

cheating gullible young citizen on the pretext of providing jobs; they cheated 

the complainant who had applied for job and put his resume in Indeed 

Career job portal from where he received calls and cheated him for a total 

sum of Rs.19,74,153/- on pretext of registration fees for premium services, 

document verification fee, top management profile fee, fee to qualify 

Aptitude test, fee for seat reservation etc. It is submitted that upon receipt of 

complaint, a raid was conducted  and five accused persons including the 

applicant/accused were arrested who were found running a fake call centre; 

15 mobile phones, 4 laptops, 3 desktop computers and sim cards were 

recovered from their possession. It is submitted that during investigation, it 



   

 

          

has been revealed that applicant/accused was managing the fake call center 

in supervision of master mind accused Manoj Kumar Hota. 

Applicant/accused alongwith co-accused Shaik Pintu Ali used to talk with job 

seekers regarding making payment in pretext of registration fee for premium 

services, document verification fee, top management profiling fee, fee to 

qualify aptitude test, fee for seat reservation etc; applicant/accused has also 

accessed the email id service04@indeedcareer.co.in and at his instance the 

payment links in the name of Sandip Edu Solution Private Ltd was recovered 

in which they used to transfer the amount from the victims. It is further 

submitted that applicant/accused also received more than Rs.56.0 lacs in 

his bank account from alleged companies i.e. Zottic Career Choice Pvt. Ltd, 

Sandip Edu Solution Private Ltd and BSEPL Educon (OPC) Pvt Ltd. It is 

submitted that owner of the premises has disclosed during investigation that 

applicant/accused alongwith co-accused Saikh Pintu Ali had approached 

him for renting the office space in the month of July, 2020. 

  Applicant/accused is reported to be a key member of the 

crime syndicate involved in cheating gullible young citizens on the pretext of  

providing them jobs 

  It is reported that more than Rs.56.0 lacs have been received 

in the bank account of applicant/accused from alleged companies i.e. Zottic 

Career Choice Pvt. Ltd, Sandip Edu Solution Private Ltd and BSEPL Educon 

(OPC) Pvt Ltd. The owner of the premises has categorically deposed that 

he alongwith co-accuse Pintu came over to him for procuring the premises 

on rent for running the alleged call center. The allegations against the 

applicant/accused are serious in nature. The incidents of cheating gullible 

unemployed youth are on the rise. Considering the seriousness of 

allegations, I am of the considered opinion that the application is bereft of 

any merits and the same is accordingly dismissed.  

  Application is disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              03.05.2021 
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